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vua ks T are pushed up from their
villag » briwesn 3 and 3 a.m. to reach te
lactaries by 6 a.m. snd deopped back alter
; p.m. Toey do not get any statutor v bene-
fils Lik~ provident fund, EST ete.

In the verr 1976, a former Member of
the Brud of Re ¢ nue studied the problem
of child Tibvar ermnloyed 1n the mateh
ey i d - nl and submatted has report
o th e ol Nulu Government, However,
his reno thas not 5y far been prablished.
Tae newsp ) s have quoate L rhe follow ing
extiacts from the Report-

(a) Chald labour constitutes 40 to 457,
of the tnal fahin emploved 1 the
mtclindustey, girls out-number ing
hoys v 4 to 1,

() the minimum age s g tnbhvears and
som times even lower:

(¢) The wages vary hom 0 paise to
Rs. 2!-,

§ L]

() The children are woken up fiom
their houses even as early as 3 a m.
to get ready to be taken to the fac-
toy and brought buck home by 7
p.m.

{e) Several accidents take place in the
industry, but these are invariably
hushed up.

(f) Few amenities are provided to the
child workers, in spite of law mak-
ing specific provisions.

(2) Safety standards are very poor.’

It is absolutely essential that in  this
International Year of the Child, the Gov-
erament should make a thorough enquiry
into the nature and extent of exploitation
of child labour in the hand made match
industry and take such effrctive steps  as
are necewsary, to do awiy with such
exploitation.

(ii) ReronrEp HuNGER STRIXE BY WORKERS
or Taxmery axp Foorwear Corrora-
rion or Ixpia, Kanrur.
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MR. SPEAKER : Now Mr. Mani Ram
Bagr: He 1s not here. Shuo ‘I, Balakiish-
niah,

(11) LACK OF MARKITING ACENCIES IN
ANDHRA PRADESH POR AGRICULTURAL
Propuce, N

SHRI T. BALAKRISHNIAH (Tiru-
pathi): Sir, under rule 377, 1 wish to raise
the following maues:

The State of Andhra Pradesh got a
quota of 3u,000 tonnes of rice for  export
for the year 1979-8o. But so far, it is alle-
ged thau not a single tonne of 1ice has been
exported from Andhra Pradesh. The far-
mers in Andhra Pradesh are envious of
Punjab which is better placed with respect
to export and marketing, though ths
State took to paddy cultivation quue
recently,

Confronted thus with an economy
of surpluses in agricultural production with
no market for crops such as paddy, sugar-
cane and tobacco, the farmer in Andhia
Pradesh is undergoing hardship to maiket
his agricultural produce. There is frustra-
tion among the farmers for lack of marker.
The marketing agencies of the Swute Go-
vernment, such as Civil Supplics Corpora-
tien and MARKFED are unable to solve
the farmers’ problem, in any significant
way. The State Government of Andhra
Pradesh has no plans to strengthen the
existing marketirg agencics. e farmer
sold paddy at Rs. 70 per quintal last sea-
son, which would correspond to a rict
price of Rs. 1 o5 per kg, The price of
ricein the retail market is more than Rs. 2.

1, therefore, request the Government
of India to come forward with some pro-
posals to buy the paddy, jaggery and toba-
cco from the farmers directly in Andhra
Pradesh where there is hardship for market-
ing. .
(iv) INCIDENTS AT [anPATH, NFw DELEL

oN THF 15T Mwy, 1979.

SHRI N. KUDANTHAY RAMALIN-

GAM (Mayuram): Sir, with i?lom is-
sion, I would like to make the l‘o]lowin‘s
statement under rule 397!~

On the decision of the Youth Gonsrcﬂi
myself and o;.na'h oo{'leagti:e took a peaccft‘le
procession e You poop
on May dayinorder to withdrawal
of the Black Law of the Special Courts
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Bill and led the procession in a peraceful
and democratic manner. The procession
was big in size consisting of more than
5000 people all uver Delhi from Minto
Bridge in order to present a memorandum
% the hon. Prime Minister demanding
the withdrawal of the Special Courts Bill.
The route was alicadv indicated to the
police for proper securily and other arrane
ments. When 1he procession reached
anpath, some prople {rom some slmPs
voluntarily pelted stones and trird o dis-
turb the peaceful procession. Within the
fraction of a second. some anti-social ele-
ments standing nearby the shops statted
beating the peaceful processionists by scda
bottles and bv fricks and disturbed the
procession and it was also witnessed that
shop-owners also sta ted beating the proces-
sionists. In this connection, immediately
I asked the Chicef Police Oflicer, Mr. Brar
who was present at that tite at the place
tn preveat these anti-sucial elements using
force, violence and beating on peaceful
proressionists and then 1 also disclosed
my identity as a Member of Parliament
1o that officer, but it is most unfortunate
that the said officer instead of protecting
not only me but also the peaccful proces-
sioqists, ordrred lathi charge and tear gas
simaltaneously against peaceful processio-
nists instead of taking any action against
law breakers and anti-social vle ments who
were responsible for such criminal action,
In that scuffle many vouth Congress people
sustained injuries and to my utter surprise,
even in spite of my requesting him to give
pratection he said,, “*I do not care whether
you are a M=mb-r of Parliament” and
simulta~nously started beating me all over
the body and on head and lﬁrreby I sus
tained injury and also{racture on my hand.
Mr. Speaker, Sir, please scc this shirt also,
Even the other Member of Parliament
who was standing behind me at that time
appraled the same to him but he did not
care to listen to me and the ather M.P.
and he ordered his policemen to beat me
also and the Youth Congress people.
Bven repeated requests of mine to take me
in a police van to a police station or to the
hrspital were also not  heartd by hm. He
detained me for 13 minutes, cven not allow-
ing me to come to Parliament House.
He took me to the palice station on footand
even did not care to get first aid for me
till 6 P.M. 1 was taken to the hospital
only at 6 P.M. and | have also a
complaint against Mr. Brar in the same
police station in the Parliament Street on
th~ s3m* day. 1 would like 1o categorically
statr that no on~ had asaulted Mr. Brar,
as is clear from the fact thal he has recei-
ved no injury,

Our intension was of organising this
praceful demonstration against the Ciovern-
ment’s attitude to bring a Black Law
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Special Courts Bill and alswo it was in a
democratic peaceful mauner. The Youth
Congress of entire Delh( responded to
the call of this peaceful demonstration
and we had no inteution of using either
violenee of any such thing, in this proces-
sion. | also, as a Member of Parliament
and as represcniative of Youlth Congress,
condemn any kind of violence in any
wanner, But it was unfortunate that the
police did not tschew the violence per-
petrated by anu-socal clements on the
praceful demonstrators and in fact used
violence without any  provocation  from
the Youth Congress.  Even [ was not
ucated properly  in the hospital and no
room was allotted to me, cven thourh
the rooms were vacant in the hospital,
I tequest  the hon. Speakar to protect
the rights and privileges of the Monbers
angl, at the same titne, direct the Govern-
ment o hold a judieral inquiny i thie
regard. I reserve my nght of biingarg
a privilege motion againgt such persons,

MR, SPEAKER : Shii Sangma.
SHRI MALLIKARJUN ‘Mddak) :

Whicn a question of privilege is raised. .,

MR, SPEAKER : Don't record,
SHRI MALLIKARJUN : %=

(v) REPORTFD IRREGULAR PAYMENT OF
SALARIES TO PRIMARY SCHOOL THRACHERS
IN CERTAIN PARTS CF MEGHALAYA

SHRI P. A. SANGMA (Tura) : Si,
1 would like to bring to the notice of the
Government of India and the House the
problem faced by the lower primary school
teachers in the East and West Garo Hill
districts of Meghalaya for irrcgular pay-
ment of salaries. Some times the wachers
do not receive their salary fur three 10
four monthy, The delayed payment of
salary to trachers has breome a normal
practice in Meghalaya, This is causing
severe hardslﬁ,p to the teachers. They
face great difficulty in meetirg their cx-
penditure.  The entire family of the (ea-
chers is put to inconvenience, There are
nearly 2,500 teachers in these arcas, wheic
non-payment of galary in time has assum-
med a serious and grave problem. There
is great resentment among the teachers,
If no timely action is-taken, thr situation
will get gggravated, The teachers
to stage demonstrations and t
other ‘methods to force the autharities
10 heed their just demands. The Union
Government have allotted buge sums
of money to Meghalaya State for edu-
cation. Probably, this money is being
diverted on other ilerns by the District
Coumeil a:ﬁﬁmﬂﬁu. ‘I‘h&tem ccm-
munity is ing from this for

; the last several years. e

**4Not recorded.



